>18.31 hrs.

Title: Discussion on the Negotiable Instruments (Amendment and Miscellaneous provisions) Bill, 2002. (Bill
passed)

THE MINISTER OF FINANCE AND COMPANY AFFAIRS (SHRI JASWANT SINGH): | beg to move:

"That the Bill further to amend the Negotiable Instruments Act, 1881, the Bankers' Books Evidence Act,
1891 and the Information Technology Act, 2000, be taken into consideration. "

MR. SPEAKER: Motion moved:

"That the Bill further to amend the Negotiable Instruments Act, 1881, the Bankers' Books Evidence Act,
1891 and the Information Technology Act, 2000, be taken into consideration."

SHRI MOINUL HASSAN (MURSHIDABAD): Sir, only on two points | would like to have clarification from the hon.
Minister. There is almost a consensus on passing this Bill. So, | am speaking only on two points.

The first point is about a report that | came to know. It is a fact that when the Working Group was constituted, they
have reported that there are a lot of cases pending in different courts in different parts of the country. There is a
Report known as Bombay Report. Nearly seventy thousand cases are pending which are worth Rs. 6,000 crore.
So, my question to the hon. Minister is that how to speed up the disposal of the cases. My second question to the
hon. Minister is regarding Section 141. | suppose this is a little bit harsh because there is no difference between the
Executive Director and the ordinary Director. So, there is scope to harass the common people through this Section.
| would like to request the Finance Minister to address these points. | am in favour of the Bill.

* The Bill was introduced on 19.7.2002
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): | have strong objection to this. If we pass this Bill without
discussion, a very difficult situation will arise....(Interruptions) It is against the Indian Evidence Act. It is against the
process of summons in the Civil Procedure Code. No lawyer in India will agree to this. It cannot be passed like this.
| have strong objection to this. It has to be discussed....(Interruptions) Otherwise, | do not agree to this. As | said
earlier, the Indian Evidence Act, the Civil Procedure Code and so many things are there. The entire legal
community will revolt against us if we agree to this proposal as it is. We will have to have sufficient safeguards.
Now, the Speed Post and the Courier services are there. Therefore, please do not do it now. Mr. Parliamentary
Affairs Minister, you will be thrown out by the lawyers. Do not say that there is total consensus now as far as this
Bill is concerned. There can be no compromise. We will have to discuss it.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI PRAMOD MAHAJAN): You do not want us to be thrown out! If you want it, let us do it.

SHRI VARKALA RADHAKRISHNAN : | take strong objection to this way of passing it. We cannot pass it without
proper discussion, without proper amendments to it.

MR. SPEAKER: Mr. Minister, please proceed. He has made his point.



...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : We will be inviting trouble from the lawyers throughout India if we pass this. |
cannot go out. The lawyers will revolt against me and they will ask me how we have passed this Act without any
discussion. Please do not do that. There can be no consensus on this. There can be no compromise. We will have
to discuss this provision threadbare. Otherwise, we will have to face serious consequences. For Heaven's sake, |
request you to have discussion in this matter. It is not a simple matter.

SHRI JASWANT SINGH: Sir, the hon. Member has made a valuable suggestion. We will take into account the point
about the Executive Director, Section 141 etc.

So far as discussing this Bill is concerned, | would like to say that this has been discussed and considered by the
Standing Committee. It is based on the recommendations of the Standing Committee which is unanimous. &% arg 3
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MR. SPEAKER: The question is:

"That the Bill further to amend the Negotiable Instruments Act, 1881, the Bankers' Books Evidence Act,
1891 and the Information Technology Act, 2000, be taken into consideration."

The motion was adopted.

MR. SPEAKER: The House will nowtake up clause-by-clause consideration of the Bill.

The question is:

"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.

Clauses 2 and 3 vere added to the Bill.



Clause 4 - Amendment of Section 81

SHRI G.M. BANATWALLA (PONNANI): | beg to move:
Page 2, --
after line 29, inserta€”
"provided that the banker who made the payment shall always be entitled to call for the truncated cheque

within thirty days of the payment” (1)

MR. SPEAKER: | shall now put amendment no.1 moved by Shri G.M. Banatwalla to the vote of the House.

The amendment was put and negatived.

MR. SPEAKER: The question is:

"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 8 were added to the Bill.

Clause 9 -- Amendment of Section 142

SHRI G.M. BANATWALLA : | beg to move:
Page 3, line 18, --
after "prescribed period,”

insert "but not later than six months after the prescribed period," (2)

MR. SPEAKER: | shall now put amendment no. 2 moved by Shri G.M. Banatwalla to the vote of the House.



The amendment was put and negatived.

MR. SPEAKER: The question is:

"That clause 9 stand part of the Bill."
The motion was adopted.
Clause 9 was added to the Bill.
Clauses 10 to 13 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

MR. SPEAKER: The Minister may now move that the Bill be passed.

SHRI VARKALA RADHAKRISHNAN : Mr. Speaker, Sir, | cannot be a party to the passing of this Bill.
...(Interruptions)

18.42 hrs

(At this stage, Shri Varkala Radhakrishnan and some other

hon. Members left the House.)

SHRI JASWANT SINGH: | beg to move:
"That the Bill be passed."
MR. SPEAKER: The question is:



"That the Bill be passed."

The motion was adopted.

18.43 hrs.

The Lok Sabha then adjourned till Eleven of the Clock

on Friday, November 22, 2002/Agrahayana 1, 1924 (Saka).



